
CENTRAL ADMINISTRATIVE TRIBimL, JABALPX3R BENCH

CIRCUIT CAMP t IW>ORE

Original Application No,237 of 2000

Indore^ this the 12th day of November» 2003

Hon'ble Shri M*P.Singh - Vice Chairman
Hon'ble Shri G«Shanthappa - Judicial Henber

Virendra Gaur, S/o Shri Ramprasad Ggur,
Aged 65 years. Occupation Retired P.G.T.,
ft/o 85/3, Samvid Nagar, Kanadia Road,Indore(M.P.) - APPLICANT

(By Advocate - Shri Rajendra Tiwari on behalf of Shri C.B.P^tne)

Versue

1. The Kendriya Vidyalaya Sangathan, New Meharoli
Road, Shahid Jeet Singh Marg, New Delhi.

2. The Assistant Ccxmnissioner, Kendriya Vidyalaya
Sangathan, Madhya Pradesh Region, Opposite
Maida Mill, Bhopal (W.P.), -RESPONDENTS

(By Advocate - None)

ORDER (Oral)

By M.P.Sincfli. Vice Chairmayi -

None is present on behalf of the respondents. As this

is an old matter, we have decided to dispose of this OA, in
the absence of counsel for the respondents, by invoking the

provisions of Rule 16 of Central Administrative Tribtinal

(P rocedure)Rules,1987 •

2. By filing this Original Application, the applicant
has sought the followin^^lliefs-

to direct the respondents to revise the pension-
^nsxon commutation and gratuity of the applicant
4  State Govt.Service from 12.1.60 to
I  payment of all arrears with interes® 1856 per annum from the date of accrual*.

3. The brief facts of the CaSe are that the applicant
retired as P«s,t Oraduat. Teacher from Kendriya Vidyalaya
Sangathan (for short 'KVS') on 31 fi i qqa u •/ on J1.B.1994. On his retirement he

was paid the pensionary benefits only for the period for whi<S,
he had worked with KVS i.e. from 1973 to 1994. Pensionary
benefits for the period from 12.1.1960 to 4.8.1973 when the

^llcant had served aS Lacturer/IDT under J1.P.Government
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has not been taken into consideraticm for fixing his

pensionary benefits by the respondents. The applicant filed

a Writ Petition No.l282 of 1996 before the Hon'ble High

Court of Madhya Pradesh,Bench at indore, in v^ich the

Hon'ble High Court vide its order dated 6.11.1997

(^nnexure-A-2) has held follows-

"6. In the circumstaices, I dispose of this petition
with direction to Respondent No.l to settle the
claim of the petitioner..within a period of three
months from today under intimation to the petitioner.
In Case of delay or improper decision despite
Annexure P/6, the petition may resort to appropriate
remedy as may be permissible in law".

When the aforesaid order of the Hon'ble High Court was not

complied with by the respondents, the applicant moved a

Contempt Petition No. 136 of 1998 before the Hon'ble High

Court of Madhya Pradesh at Indore, wherein the Hon'ble

High Court has observed & held as under -

contempt petitions,where
Pe^^se, it would have been appropriate

to remain present in Court,

in thA ^ intention, not to create obstructionin the day to day working of the contamners, this
practise is not being adopted by this Court .But on
account of this, the order should not brt^keS to
lightly. Learned Government Advocate is directed
to convey this order to the Chief Secretarv nri aii

^^raply^with^Se on their failurS tocomply with the directions of the Court,the Court

M? ® serious view of the matter.Now coming to the merits of the order learned
counsel appearing for the respondent glve^ an

Passed by this Court on

withoit Lil^ifthr' with positively and
In thS v!ed of^h2 ® gwo months hereof.
Thi = i y ^ matter no directions are olvenThis contempt petition stands finally dis^ied of?!"

The learned counsel for the applicant contends that In
spite of the aforesaid orddrs of the Hon'ble High Court,
neither the respondents have counted his earlier period
for pension nor they have paid the revised pension. Hence
ha is again forced to file this Original Application.

4. The respondents In their reply have stated that
they have received five demand drafts from the Department of

Educatlon.sovt.of MP for a total amount of Rs.14,338/- but
the same were returned to the Department of Education for
revalidatlon.b* the^^^*:„ ,
l a ^®^® again returned to the
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^  respondent-organisation by the Govt.of MP without doing the
V-

needful,wock. In these circximstances, unless the conditions

are fulfilled, the respondent-KVS is not in a position to

count the past services of the applicant,

5. Heard the learned counsel for the applicant and

perused the pleadings carefully.

6. The learned counsel for the applicant has siijmitted

that daspite the order passed by the Hon'ble High Court the

respondents have not yet counted the period of past service

of the applicant rendered by him in the State of MP. He has

drawn our attention to the letter dated 9.3.2001 (Annexure-

R-2l. According to the said letter, an amount of Rs.14,338/-
was sent by the Govt.of MP to the KVS which was pertaining

to the remittance of pro-rata retirement benefits for the

service renderaed by the applicant in the Education Department

of Govt.of MP for the p^eriod from 12.1.68 to 4.8.73 for

coveting of the same towards pensionary benefits in the KVS.

The respondents vide their aforesaid letter returned the

draft to the Joint Director Lok Shikshan,Bhopal Region
for ravalidation as the demand drafts had beome time barred.

7. We find that more than two years hgVe passed and
the respondents have not yet been able to settle the issue
of counting the past service of the applicant. The matter is
just hanging on the revalidation of the demand draft even

aud strictures hsvingafter the orders^4^ been passed by* the Honlble High Court.

8. In the circumsifances, we direct the respondent no.2

I.e. the Assistant Cosn.issio„er.KVS,M,dhya Pradesh Region,
Bhopal to settle the matter with the State Government for
getting the demand draft revalldated or if need be by deputing
their officer to the concerned Education office of the State
Government and thereafter count the services of the applicant
rendered by him in the State of MP for the purposes of
pensionary benefits. The respondents are further directed to

^revise all his retiral benefit, within a period of six months
positively failing which interest at the rate of
^  V. at tne rate of 18X shall be
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paid by them to the applicant from the date it was due to

the actual date of payment, on the amounts which shall be

payable to the applicant on revision of the pensionary

benefits,

9, In the above terms the OA is disposed of. No costs.

(M.P.Sin^)
Vice Chairman

(G >hanthappa)
Jlidiciai Mentoer
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